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RafundofRxadDapositsbyUmHsd

7115. SHRI GURUDAS KAMAT: WM 
ttw MMster of LAW. JUSTICE AND COM­
PANY AITAIRS be pimsed to Slate;

(s) the iwHnber of ooinplainls received 
by the Department of Company Affairs re- 
gaiding refund of fixed deposits or payment 
of 'ntarests thereon by tfie Hmiled compa­
nies during tfie last three years; and

(b) the steps taken by the Government 
to arrange for refund of the fixed deposits by 
ttiese companies to the investors?

THE MMISTER OF STATE IN THE 
MWISTRYOFPARUAMENTARYAITAIRS 
AND THE MMISTER OF STATE IN THE 
MINISTRy OF LAW. JUSTICE AND COM- 
PANY AFFARS PARLIAMENTARY AFFAIR 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM): (a) and (b). Prior to 1st September, 
1989. there was not statutory provision in the 
Companias Act. 1956. for deaing with 
complainis of ttiis type. Such complaints 
were being passed on to the companies 
concerned for appioprialB action. However, 
sub-section (9) of Section 58 A of tfie Com­
panies Act. 1956 as insetted by the Compa­
nies (Amendment) Act, 1988 and brought 
into fonoe f ^  1st September. 1989. ert- 
Hhhw dcpojiitors to fie appliBations bsiore 
the Company taw Board for ordering non- 
banWng non4inancial companies to repay 
overdue deposite wiMn such time and sub­
ject tosuch conditKMis as may be specified in 
tlw order. In pursuance of this sub-secHon. 
19.191 a îplicalions were submitted to the 
Company l_aw Board during the period from 
1st September. 1989 to 31st March. 1991 
and the Boaid passed appropriate orders in 
iwpect of 12,201 such applcations t i  31st 
March. 1991.

Acospiance of deposits tiy non-break- 
ing finandai companies Is governed by the

Non-banking FinandalCompanies (Reserve 
Bank) Directions. 1977andthe Mracetote- 
ous Non-Banking Companies (Reserve 
Bank) Directions. 1977. Companies in re­
spect of such companies are advised to take 
upthe matter with the Reserve Bankof India

Role of Fmandal Instttutions bi General
Body Meetings of Companies.

7116. SHRI MOHAN RAWLE: W l the 
Minister of Finance be pleased to State:

(a) the role of financial institutions in the 
general body meeting of company;

(b) Whether any gukleiines have been 
issued in this regard;

(c) if so. the details thereof; and

(d)if not. wfiether such guidelines are 
proposed to be issued to be foNowed by the 
financial institutnns in general body meet­
ings of company?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a) to (d). Pubic financial tasUtu- 
tnns have substantial shareftokfing in many 
pubic imited companies.. They have also 
their nominee directors m the Boards of 
Directors of many assisted concerns. As 
sharehoMers, pubfic financial instSutkMts 
have to protect their interests and accord­
ingly, ttiey have to take appropriate steps. 
Decisions therefor are required to be tnken 
by tfie put>ficfinanciaiintimalionsthemselves 
on merits of each case at the general tiody 
meeting of the companies.

Writ Petltfons on Servfoe Matters 
Pending In Delhi Mgb Court

7117. SHRI RAMASHRAY PRASAD 
SINGH: W l the Minister of LAW. JUSTICE 
AND COMPANY AFFARS be phased to
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(a)wlwllier a lauge number of admitted 
writ petidons ralaiing to service matters of 
the employees of the autonomous bodes 
and the Union Govemmsnt are pending for 
final dteposal by tlw Division Bencfies of the 
OeM High Court

(b) M so. the numbed of admitted «vrit 
petitions pending tiM date and since when; 
and

(c) tlie steps taken or proposed to be 
taken for early disposal of these writ peti- 
ttons?

TME IMINISTER OF STATE IN THE 
MMISTRYOFPAnLIAMENTAFtYAFFAiFiS 
AND MINISTER OF STATE M THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS ANDPARLIAMENTAFIYAlTAIFtS 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM); (a) and (b). As reported by the Regis­
try of the High Court on 31.8.1991. 4246 
admitted writ petitions relating to servk» 
matters of emptayees of the autonomous 
bodies were pending in Delhi High Court 
However, no service writ of the emptoyees of 
ttie Unbn Govemment or DeVii Actoiinistra- 
tRM) is pending in DeRii High Court Since aR 
such writs have been transferred to the 
Central Administrative Tribunal after coming 
into its existence. Out of 4246 wrt petitions, 
956wrfts are pendingformore than lOyears 
and the lemaming are petKling from 1981 
onwards.

(c) Cases involving same or similar 
quaatkms are giouped together and put 
together before the Court. Steps are being 
tdken to oonstlule special benches for dis­
posal of oU cases.

AlocatkMi of Funds from Central Road 
tHwd for Devetopment of ttoads from 

Yanam to Drakafiaramam and Kakinada

711& SHRI iCV.a CHOWDARY: Wil 
«w  MMriar of SURFACE TRANSPORT be 
piMsadtoitato:

(a) whethertfwGovemment propose to 
alkxate funds from Central ftoad Fund tor 
the devetopment and improvement of inter­
state Roads from Yanam to Drakstiaramam 
and Kakinada; and

(b) if so. the details in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPFIOT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Varmus proposals received from Andhra 
Pradesh Government for funding against the 
Central Road Fund biduding the roads from 
Yanam to Draksharamam and kaldnada. 
can be processed only after actual argu- 
mentaton of the Central Road Fund, which 
has not yet taken place.

[TnmslathrU

Devetopment sericulture ki BOiar.

7119. SHRI UPENDFtANATH VERMA: 
WiR the Minister of TEXTILES be pleased to 
state:

(a) whether sericulture has been devel­
oped in Bihar;

(b) if so. the places where sericullure 
has been started in the State;

(c) the incentives provkled by tiie gov­
ernment to encourage the farmers engaged 
in sericulture in Bihar;

(d) whether sericulture has been dam­
aged at a number of places in tfw Stale; and

(e) if so, the reasons therefor md ttia 
steps proposed to be taken by the govern­
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES(SHRI ASHOK 
GEHLOT):(a)Yes,sir.




